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Hon’ble Shri v.K. Majotra, Vice~Chairman {a}
Hon’ble Shri Bharat Bhushan., Member (J)

Mre. Shailamma Lawirences
pSo Shrl LLawrsnce
&3, Pocket AZ
Mavur Yihar Phase-I11
~mpplicant

(Bv advaocate: Shri Sebastian)

L. Shri R.JK. Mavalakha
Madical Supsrintendent
LM J R Hospital
plesi Dl ini~11l0 002.

)

Shri $.B. fgarwal
Principal Secratary (Healthn
Govt. of NCTOD
Delhni Govt. Sscretariat -
Indraprastha Estate
Flaw Delhi-110 00%.
T ~Rezpondents

(By advocate: Shri Anuradg Sharms. proxy for

i Georas  Paracksn)

ORDER (Oral)

"Hon’ble Shri v.X. Majotra. Yice-Chairman (Aa)

O@~-1200/7000 was disposed of by ordar dated

Sl 20o0l with the following directions:—

"In the result. the 0a is allowsd. The
Tmpuaned order dated 1.5.1998 is auashsad aindd
&t aside LB, the applicant. The
respondents  are dirscted to reinstate the
applicant in service immediately treating
the period from 1.5.1998 as  on ity
However., the respondsents will have authority
o decids  about the psriod of applicant’s
absance from 7.10.1996 to 30.4.1298 on the

hasis of applications an mectical
certificates submitted toy e . The
raspondants are furthar directed o

clhe
implemnent these orders within & paricd of
two months fFrom the date of communication of
these orders. No cests”.




\?‘

2" Respondaents carriaed thae matter aqainst the
sthaw ordsr& of the Tribunal in C.W.P. Mo, ZLET/2001L
Lo the Hiagh Court of Delhi which was dizsmisssd as
withdrawn with liberty by order dated 25,%.200%.
Thereatter applicants Filed Ra Mo, 13052003 which. was
disposed of by order dated 30.4.2002 modifving the

warlier directions of the Tribunal as follows:—

Yo In the result, ths Oﬁ is 311mw~uu The
impuanad  order  dated 1.5.1998 is cquashe ard
et asids gua ths abpllcantn The rmspmndmmtg
ars directed to ginstate the avplicant in

rwica immed zatu]w treating the period  From
ELL2.1998 as on Jduty. Howswver, the resbondants
w111 have authority to decide about the paericed
ot applicant’s abseance firom 7.10,1%926 to

LA1201995 0 on the basis of  applications  and
medical ocertificates submitted by her. The
respondsents  are further directed to  implement
these orders within a pericod of two months Ffrom
the dats of communication of these orders”.

A Laarned  ocounsel of apeclicant stated that
while the respondents have Implemented the directions
of this court. thsy have velt not paid to ths applicant
arrears of pav and allowances for the perioed froam

5.12.1998 to Z2.4.2003% in Tull.

4. On  tha other hand, lsarned counssel faoar
respondaents pointad out that respondsnts have pald a
sum of Rs.3.77.6167 -~ to the applicant in this reagard.
It has been claimed on behalt of the applicant that
while the applicant was sentitled for arrears amounting

e Rs.&6.38.021~ by way of back wages Tor the pariod

sspondents have paid onlwy

O

w

(73

From 5S.12.98 to 2.4.200

R , B, 776167~ The details of the difference which

the applicant is entitled hawve not been furnished aven

in the rejoinder by the applicant.




- In  our vwiew. respondents  have completad

3

siubstantial  implemsntation of directions of  this

court. however . applicant seems to be still agarisved.

4

Me  may  Tile a reprssentation giving details of  his
entitlemant with the respondents regarding thse balancs
af  back wages fFor the period from 5.12.98 to 2.4.2003%

within a period of one month. Respondsnts shall

il

ascertain  weracity of his claim and take a decisiaon

within a period of 15 davs thereof.

&, 0 CLuR. - iz disposed of  with  the abowve

directions. Motices to the alleasd contemners are

discharasd.

Sharat Bhushan) {(v.K. Majotra}
Member (J)- vice-Chairman (&)




